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Government of lndia

.Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), TELANGANA)

The General Manager sale and Marke
M/S TSMDC LTD
H.NO.6-2-915,4th Floor Rear Block, HMWSSB Building, Khairtabad,
Hyderabad -500004

To,

,/1. EC ldentification No.
2. File No.

3. Project Type
4. Category
5. ProjecuActivityincluding

Schedule No.

6. Name of Project

7. Name of Company/Organization
8. Location of Project
9. TOR Oate

Date: 01/05/2023

Subject: Grant of EnvironmenlaLclearance (EC) to the proposed project Activity
under the provision of EIA Notification 2006-regariting

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
l-]r..rclpqgt of project submitted .to the SETAA vide proposal nunibei
SIA/TG/MlN/420533/2023 dated 05 Mar 202e The Danicutars df th'e environmentat

, EC238001TG134564
. slA,|.rG/MtN/420533t2023

New

B

1(a) Mining of .minerals

River Sand Mining Projecl for mining of
ordinary sand in 6odavan river basi-n at. Ambatipally-2 Reach
M/S TSMDC LTD

TELANGANA
N/A

The^project details along with terms and condilions are appended herewith from page
no 2 onwards.

Note: A valid environmental clearance sha be one that has EC identification
number & E-Srgn generated from pARIVESH.ptease quote identification
number in all future correspondence

This is a computer generated cover page.
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(e-signed)
Smt. Sunita M Bhagwat, IFS

Member Secretary
SEIAA . (TELANGANA)
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I. This has reference to vo11r 6pplis6rion submitted online on 06.03.2023 (proposal No.SIA/TG/MIN/420533/20;3) received on t e .o:.zozj, sJing Environmental clearance for rheproposed 4.85 Ha. ordinary sand Mine or vur. i"r"ngrno state Minerar DevetopmentCorporation Ltd. (TSMDC), Ambatipa,y-2 Reach in Ambatipally (V), MahadevpurMandal, Jayashankar Bhupalpally Disirici. It was reported that the nearest human habitationviz.' Ambatiparry which is existing at a distance of 2.1s'km (SE) & Nearest Rr. i, ii"g.,". nr
@ I '85 km exists from tire boundary of the sand reach. It rvas notecl that the capital invesrmentof the pnrject is Rs. 24.25 Lakhs and' capacity of thc pro|".t;, as lollora,s:

..Ordinarl Sand (manual open excavation ) _ 97,004 m3/annum,,.

' The sand is mined manually and it is directly loaded into the trucks(ractor trolleys. It wasreported in the Approved Mining Plan that th;life or ti," .ine and period of extraction is oneyear. The total mine lease area is 4.g5 Ha. Trre co-ordinates or'the sand nrin. ur" ,.fo.t"a u,following:

II

Poinl Latitude
80.0877 Et8 70205

1u 7036

t8 7021

)
B0 08901 E

3 800906 E
ts700ilN - 80 0892 ttli

III The proposal has been examined and processed in accordance with EIA Notification. 2006 andits amendments the'eof. The State Liver Experr Appraisar commitee (SEAC) ex;in;; theapplication^in its. meering herd on 13.04.202:. tre prtlecr is considered una", gz .u,.goiy -aexempted from the process of public.h.*,I.g u: the'mining lease area is less than 5 Ha,, as perprovisions laid under EIA Notiflrcation, 2006 & its subiequent amendmenrs, Based on the
]irgnryio.n fumished, presentation made by the proponeni and the consultant Iws. Ep.rRI
Hyderabad; Approved Mining plan vide Li. dr. 

'oc.oa.zozz; 
Lr. dt. 19.04.2022 of Districtcollector & chairman, DLSC, Jayashankar Bhuparpaily District; Joint tn.p".rio, ri.p"il',rr.

committec co_nsidered the project and recommendei for issue of EC. Thc staie Levet
L'nvrronment rmpa* Assessment Authority (SEIAA) in its meeting herd on 25,04.2023
examined the proposal and recommendations of SEAd, Terangana for issue of Environmental
lleaynce Accordingly, after discussions in the matter and coniiclering the recommendations of
SEAC, 'l'elangan",

fr.SEIAA, Telangana h-e1elr accords priorffiioity oi'on.year from the date of cFo to the project as mentioned at para No. I under the pi".,iiri"r, 
"rEIA Notification 2006 and its subsequent amendments issued under Environment rpr"i..ll"rlAct' 1986 subject to implementation ofthc fbllowing specific and generar conditions:

A Specific Conditions:

This EC is valid for a period ofone (l) year from the dare ofissue ofcFo by TSpcB, i.e..
upto validity of cFo order subject to the final orders of the Hon,ble couit of law.'The
proponent shall comply with the orders issued by any court of law fiom timc to time.
Mining will be carried out as per the approved Mining pran. In case of any violation of
Mining Plan the Environmenlal clearanci given by sgiea u,itt stand canceried.

Mining activity shall be done manually only.

2

l
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4. Precise mining area will be jointly demarcated at site by officials of Mining / Revenue
department prior to mining operations for all proposals under consideration.

5. The project proponenl will ensure necess(uy protection measures around the rnine pit,
wasle dumps.

6. No sand mining activity shall be carried out during the rainy days.

7. It shall be ensured thal sand mining does not in any way disturb the flow pattern of the
river water.

8. Sand quarrying shall not be carried out in streams within 15 meters or 1i5 of the width of
the stream bed from the bank, whichever is more.

9. Sand mining shall not be carried out within 500m ofany existing structure such as bridges,
dams, weirs, ground water extraction struclure(s) either for inigation or drinking water
pwposes, or any other cross drainage structure.

10. Sand mining operations shall not affect the existing sources for Inigation or drinking
water or industrial purpose.

I l. Vehicles carrying sand shall not ply over the flood banks except al crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within tire
emission norms.

12. The depth of sand mining shall not exceed 2.0 m and the exca\arion ofsand shall not
exceed 97,004 m'lannum. The thickness ofthe sand in the mining area shall be more than
6 m even after extraction of sand.

13. To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness ofthe sand.

l4.The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin to
minimize dust / sand particle emissions.

15. Personnel working in the project shall be provided with personnel protection devices such
as masks, gloves etc.,

16. Transportation ofsand from mine lease area shall be done during day time only.

17. The proponent shall obtain necessary permission from the River Warer Conservator.

18' The proponent shall take necessary measures to ensure no adverse impacts due to mining
operations on the human habitation existing nearby.

19. A separate Environment Management cell with suitable qualified persons shall be setup to
implement various environmental protection measures.

EC ldentification No. - EC238001TG1345& File No. - SIA/TG/l\4lN/420533i2023 Date of lssue EC - 01tO5t2O23 page3of6

,



+
20 The proponent shall ta-ke appropriate measures to ensure that the GLC shal comply withthe revised NAAe norms notinia Uy MoE&F, Oot on iO. r r.zoOq.

2l rhe source of wate.equirerneit for the_ proposed pro.iect is from nearby villages. Totalwater requirement is l.7l KLD. Our of thit, b.OO fLO i, used for Water spiffif"g,b.if+KLD is used for domestic purpose and 0.27 KL.D is used for Greenbelt. wastewatergenerated from rhe domestic section is to be disposed inro septic tu* rotto*"Jiy rlutpit.

,, 
LT.l_:l-lt- shall not be carried our below the ground water table under anycrrcunstamces.

23 Hydro geological studies in the mine lease area are to be carried out by the Ground waterDeparlment.

24. Regular monitoring or Ground water rever shafl be canied out in and around the mine
lease area to assess the quality of ground water.

25' The.proponent shalr comply wilh any other conditions stipulared by the Dept. of Mines &Geology, Govt. of Telangana antl other concemed statutory Authority l oepanment. 
--

26. while taking afforestation activity under EMp, the project proponenr shalr consider giving
priority to indigenous and evergreen species havini ;rr. ioi;;; i-;..", ."""r. iur*u
dust and other particles around mining-area. plantaion shalr be 

-unde_-rtak.n 
o, .itt.r rja.,ofthe approach katcha path (through *hi.h th. vehicles ply) berween rhe buna ofthe river

and the main road.

27. 
]15_Rrononent shalr comply with the "sustainable Sand Mining Management Guiderines,
2016" issued by the MoEF&CC, GoI.

B. General Conditions:

i. "consent for Establishment" & "consent for operation" shall be obtained from
Telangana State polrution control Board under Air and water Act ro .o"y on.ining.

ii. The environment safegua.is contained in the EMp Report should be implemented in
lerter and spirit. The responsibility of implementation of environmentur .uiLgru.a, ,.*t,
fully with the proponenl i.e., MA, Terangana State Mineral o"r"topr.ri i'o"po.rtion
Ltd.,4.85 Ha, Ambatipally Mine,

iii. No change in mining technology and scope of working shouid be made without prior
approval of the SEIAA, T.s. No further expansion or modifications in the mine sha be
carried.out.without prior approval of the sgtaa, Telangana / MoE&F, Go.r, New Delhi,
as applicable.

iv, The proponent sharl submit half-yearry compriance reports in respecr of the terms and
condilions stipulated in this order in hard and soft iopies to the sEIAA; and ccF,
Regional office of MoEF&cC, Gor, Hyderabad on l" iune una r,, o...',te, 

'o 
r .r.r,

calendar year.

EC ldentification No. - Ec23Bool TG 134564 File No. - SlA,rTG/MlN/420533/2023 Date of tssue Ec - o1tost2o23 page 4 of 6
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Officials from TSCPB & the Regional Office of MoEF&CC, Gol, Hyderabad who would
be moniloring the implementation of environmental safegualds should be given lull co-
opemtion, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documenls shall be submitted to rhe CCF, Regional
Office to MoEF&CC. Gol. Hyderabad.

vt Occupational health surveillance program of the workers should be underlaken
periodically to observe any contraclions due to exposure to dust and take corrective
measures, if needed.

Yn. The funds earmarked for environmental protection measurcs is [Rs. Rs.3,0 lakhs and
recurring cost: Rs,0,40 Lakhs/annuml should be kept in separate account and should
not be diverted for other pulpose. Yeal wise expenditure should be reponed ro llre
Ministry and its Regional Office located at Hyderabad.

vllt. The project proponent shall submit the copies ofenvironmenral clearance to the Ileads of
local bodies, Panchayats and Municipal Bodies in addition to rhe relevanl offices of thc
Government who in turn has to display the same for 30 days from the date ofrcceipt.

lx, The project authorities should advertise at least in trvo local newspapers widel1,,
circulated, one of which shall be in the vemacular language ol'rhe locality concerned,
within 7 days oflhe issue of clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State
Pollution Control Board and SEIAA, Telangana.

x' The proponent shall obtain all other mandatory clearances from respective departmenls.

xi. Environmental clearance is subject to final order of the Hon'ble Supreme courr of India
in the matter of Goa Foundation vs. Union of India in wrir petition (civil) No.460 of
2004 as nay be applicable to this project.

xii. Any appeal against this Environmental clearance sha[ lie with the National Gresn
Tribunal, if prefered, within a period of 30 days as prescribed uncler section 16 of the
National Green Tribunal Act, 2010.

xlIl.

x tv,

xv

concealing the factual data or failure to comply with any of the conditions mentioncd
above may result in withdrawal of this clearanoe and attracr action under the provisions
of Environment (Protection) Act, I 986.

The SEIAA may revoke or suspend the order, if impremenration of any of the above
conditions is r1o1 satisfacrory. The sEIAA reserves the right to alrer/modify the above
conditions or stipulate any further condition in the interesr ofenviromnent pr;lectioll.

The above condilions will be enforced inter-alia, under rhe provisio*s of the water
(Prevention & Control of Pollution) Acr, 1974, the Air. (prevcntion & control of
Pollution) Acr, 1981, the Environment (protectio,) Act, l9g6 and the public Liabiliiy
Insurance Act, l99l along with their amendments and rules.

Ec ldentification No. - EC238001TG134564 File No. - SIA/TG/MlNl42o533l2123 Date of tssue Ec - 01t}sl2o23 page 5 of 6



xvl.

xv ,

Tf; q.9ry1"1, shall comply with plastic Wasre Managemenr Rules,2016 & also comolvwith.M.EF & CC Notification No: G.S.R. s7t (E).;;i;J, ir.d;b;i';ffi#;i.;i
banning of usage of identified Singre Use pl"rtic i;;;;;; effect fiom 0r.07 .2022.

Grant of EC is also subject to circulars issued under the ErA Notification 20r6, whichare available on the MoEF&CC website: ***. puriu"r[.ii.in

sd/-
MEMBER

SEIAA. T.S.

6

sd/-
CHAIRMAN,
SEIAA, T.S,

Sunita l\4

sd/-
MEMBER SECRETARY

SEIAA, T.S.

To

Sri P.Pandu Ranga Rao,

9-:r.1"! Manager (Salcs & Marketing),
M/s, Telangana State Mineral Develof,ment Corporation Limited,
!1,!! H".ordina.ry Sand Mine) (Ambaripaily sriiJrniri"el,
H. No.6-2-915, 4rh Ftoor, Rear btock, HiilWSSSi.;;i.;r",
Khairathabad, Hyderabad - 500 004
Phone: 040-23393184, 233731 55
Email: tsmdcit@gmail.com

Copy tol

/lT.C.F.B.O.t/

1"f:9h Krishna Reddy, Chairman, SEAC, T.S. for kind information.
The Member Secretary, TSpCB for kind iniormation.
The EE, RO: Warangal, TSpCB for information.
The Regional Officer, MoEF&CC, GOI, Hyderabad for kind information
The Secretary, MoEF&CC, GOI, New ielhi tor kina info"rrii"r.
The Director, Mines & Geology Dept., Hyd for kind inio..uiion

I
')

J

4
5

6

,,{OINT CHIEF ENVIRONMENTAL ENGINEEII'Irt

Validity
Digitally si
Bhagwat,
Member

25 PMEC tdenritication No. - Ec23B0o 1TG 1 34564 Fite No. - stA,rrc/MtNt42O533t2O23 Dare of tssue uz.:B,r7ll28r, e6ofo
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Government of lndia

Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), TELANGANA)

The General Manager sale and Marke
M/S TSMDC LTD

H.NO. 6-2-915, 4th Floor Rear Block, HMWSSB Building, Khairtabad,
Hyderabad -500004

To,

1. EC ldentification No.

2. File No.

3. Project Type
4. Category
5. ProjecuActivityincluding

Schedule No.

6. Name of Project

Date:01/05/2023

EC23B001Tc113222
stA,TG/[,4rN/421 1 61 /2023

New

B

1(a) Mining of minerals

River Sand Mining Projecl for mining of
ordinary sand in Godavari river basin at
Ambatipally-3 Reach
I\,4/S TSMDC LTD

TELANGANA
N/A

The^project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Smt. Sunita M Bhagwat, IFS

Member Secretary
SEIAA . (TELANGANA)
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Ec ldentification No. ' Ec238001rG113222 File No. - S|A,/TG/M1N1421161]2023 oate of tssue ec - o,Uost2o23 pagelof6

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notincation 2006-regarding

Sir/Madam,

This is in reference lo your application for Environmental Clearance (EC)
[r 'ggpgc! 

of project submitted to the SEIAA vide proposal nunibei
SIA/TG/MlN/421 16112023 dated 06 Mar.2023. The particulars of the environmental
clearance granted to the project aye ai beiow. '

7. Name of Company/Organization
8. Location of Project
9. TOR Date

Note: A valid environmental clearance shall be one that has EC idenfification
number & E-Slgn generated from PARIVESH.Ptease auote identification
number in all future correspondence

This is a computer generated cover page.
:,pi
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I. Ilr:_$- -:"-Prence 
to your application submitted online on 06.03.2023 (proposal No.S|A/TG/MIN/42116112023) received on 16.03.2023, seeking Environm"ntur ct"iru,i"e tir. tr,eproposed 4.40 Ha. ordinary sand Mine of IVI/s. Telangana state Minerar DeveropmentC-orporation Ltd. (TSMDC)., Ambatipally-3 Reach in Ambatipa y (V), MrhadevpurMandal, Jayashankar Bhupalpalty nistiict. It was reported that the nearest htunzur habitationviz., Ambatipally which is exisling at a distance of 2.25 km(SE) & Nearesr RF is Singaram RF

@ l '7 km exists from the boundary of the sand reach. It was noted that the capital inve=stment of
the project is Rs.22.00 Lakhs and capaciry ofthe project is as follows:

"Ordinary Sand (manual open cxcavation) _ gg,000 mr/annum,,,

ll l'he sand is mined manually and it is directly loaded into the trucks/tractor trolleys. It was
reported in the Approved rv{ining pran that the life of the mrne and period ur.*iruc-tion i, on.year. The total mine lease area is 4.40 Ha. 'fhe co-ordinates of the sand min. are ,.port.a u.following:

Boundory Point

2 I 8" 69818. N
3 ,/8" 69632. N 80" 09416. E

180 6949go N 80" 0926s" EI

Lalilrule Longitude
18" 69685. N 80" 09188. E

80'09304" E

lll The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof. The State Level Expert Appraisal committee (sEACr) examined the
application-in its meeting held on 13,04.2023. The project is considered unae. riz category and
exempted from the process ofpublic hearing as themining lease area is less than 5 Ha'., as per
provisions laid under EIA Notification, 2006 & its subiequent amendments. auseJ on th.
information furnished, presentation made by the proponent and the consultant MA. EprRl
Hyderabad; Approved Mining pla:r vide Lr, dr. bc.oa.zozz; Lr. dt. 19.04.2022 0i. Districr
collector & chairman, DLSC, Jayashankar Bhupalpally District; Joint Inspection Report; the
committee considered the project urd recommendei for issue or pc. The staL Level
Environment Impacr Assessrnent Authority (SEIAA) in its meeting herd on 2s,04,2023
examined the proposal and recommendations of SEAC, Telangana for lssue of Environmental
lleaTn1e. Accordingly, after discussions in the matter and coniidering the recommendations of
SEAC. Telangana. the sElAA, Telangana hereby accords prior Environmental clcar1nce
with validity of one year from the date of cFo to the project as nrentioned at pala No. I
under the provisions of EIA Notification 2006 and its suLsequent amendments issued under
Environment (Protection) Act, 1986 subjcct to implementation of the following specific and
general conditions:

A, Specific Conditions:

l. This EC is valid for a period ofone (l) year from the date ofissue of cFo by TSpCB, i.c.,
upto validitl' o1'CFo order subject to the final orders of the Hon'ble Coun of law. The
proponent shall complv with the orders issued by any court of law from time to time.

2. Mining will be canied out as per rhe approvcd Mining plan. In case of any violation of
Mining Plan the Environmental Clearance given by SEIAA v,,ill stand cancelled.

3. Mining activity shall be done manually only.

EC ldentification No.. EC238001TG113222 File No. - SIA/TG/M1N142116112023 Dateof Issue EC - 0110512023 Pag€2of6



1

4. Precise mining area will be jointly demarcated at site by officials of Mining / Revenue

department prior to mining operations for all proposals under consideration.

5. The project proponent will ensure necessary protection measures around the mine pit.
waste dumps.

6. No sand mining activity shall be carried out during the rainy days.

7. It shall be eusured that sand mining does not in any way distulb the flow pattern of the

river water.

8. Sand quanying shall not be caried out in streams within l5 meters or l/5 of the width of
the stream bed from the bank, whichever is more,

9. Sand mining shall not be caried out within 500m of any existing structure such as bridges,
dams, weirs, ground water extraction slructure(s) either for irrigation or drinking water
purposes, or any other cross drainage structure.

10. Sand mining operations shall not affect the existing soutces for Irrigation or drinking
water or industrial pulpose.

ll.Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained rvithin the
emission norms.

12. The depth of sand rnining shall not exceed 2.0 m and the excavation of sand shall not
exceed 88,000 mt/annum. The thickness ofthe sand in the mining area shall be more than
6 m even after extraction of sand.

13. To assess the sand thickness, the Mines & Geology Department shall nrap out the area
establishing the width and depth / thickness ofthe sand.

14. The vehicles shall not be overloaded. The trucks shall be covered u,ith Tarpaulin to
minimize dust / sand particle emissions.

15. Personnel working in the project shall be provided with personnel protection devices such
as masks, gloves etc.,

16. Transportation ofsand from mine lease area shall be done during day time only,

17. The proponent shall obtain necessary permission from the River Water Consenator

18. The proponent shall take n.6".rury measures to ensure no adverse impacts due to mining
operations on the hurnan habitation existing nearby.

19. A separate Environment Management cell with suitable qualified persons shall be setup to
implement various envilonmental protection measures.

EC ldentification No. - EC238001TG113222 File No. - SlA"/TGlMlNl421'16112023 Date of tssue EC - Oltost2}2g page3of6
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20. The proponent shalr take appropriate measures to ensurc that the GLC shall compry with
the revised NAAQ norms norified by MoE&F, GoI on 16. I I .2009.

2l rhe source of water requirement for the proposed project is from nearby villages. Total
water requirement is 1.64 KLD. our of thit, 0.oo KLD is used for wur.irprintTing, o.izKLD is used for domestic purpose and o.z7 KLD is used for Greenbeit. wast!*at".
generated from the domestic section is to be disposed into septic tank fouo*,ed bv soakpir,

22. Sand mining shall
circumstances.

not be carried out below the ground water table under any

23. Ilydro geological studics in the mine lease area are to be carried ou1 by the Ground water
Department.

24. Regular monitoring ol Ground water level shall be carried out in and around the mine
lease area 1o assess the quality of ground water,

25. The propone,t shall comply with any other conditions stipulated by the Dept. of Mines &
Geology, Govt. olTelangana and other concemed statutory Authority / Department.

26. while taking afforestation activity under EMp, the project proponent shall consider giving
priority to indigenous and evergreen species having more ioliage / green cover ro u'iro.u
dust and other particles around mining area. Plantation shall be lndertaken on either sides
ofthe approach katcha path (through which the vehicles ply) berween the bund or*r" rir",
and the main road.

27' The 
-proponent 

shall comply with the "sustainable sand Mining Management Guidelines,
2016" issued by the MoEF&CC, Gol.

B. General Conditions:

i' "consent fbr Establishment" & "consent for operation" shall be obtained fi.om
Telangana State Pollution control Board under Air and water Act ro cany on mining.

It.

I II.

The en'ironment safeguards contained in the EMp Report shourd be implemented in
lettcr and spirit. The responsibility of implementation oi environmental safeguards rests
fuliy with the proponent i.e., M/s. Tclangana state Mineral Development c-orporation
Ltd., 4.40 Ha, Ambatipally Mine.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, T.S. No fu(her expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, Telangana / MoE&F, Gol. New Delhi,
as applicable.

The proponent shall submit half-yearly compliance reports in respect of the terms and
conditions stipulated in this order in hard and soli copics to the SEIAA; and ccF,
Regional otfice of MoEF&CC, Gol, Hyderabad on l'r June and l"t December of each
calendar vear.

l1'.
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Ofiicials from TSCPB & the Regional Office of MoEF&CC. Gol. Hyderabad who would
be monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponenl.s during their
inspection. A complete set of all the documents shall be submitted to the CCF. Regional
Olfice to MoEF&CC, Gol, Hyderabad.

vt, Occupational health surveillance progran] of the ,'vorkers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

v . The funds earmarked for environmental protection measures is [Rs. 3.0 lakhs and
recurring cost: Rs,0.38 Lakhs/annuml should be kept in scparate account and should
not be diverted for other purpose. Year wise expendilure should be repo(ed to the
Ministry and its Regional Office }ocated aI Hyderabad.

VIII. The project proponent shall submit the copies of enr.,ironmental clearance to the Hcads of
local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days fi'orn the date of receipt.

The project authorities should advertise at least in lwo local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days ofthe issue ofclearance letter informing that fte project has becn accorded
environmental clearance and a copy of the clearance letter is available with the State
Pollution Control Board and SEIAA, Telangana.

I The proponent shall obtain all other mandatory clearances from respective departments

xl. Environmental clearance is subject to final ordcr of the tlon'ble Supreme Courr of lndia
in the rnatter of Goa Foundation Vs. Union of India in Writ Peririon (Civil) \o.460 ol
2004 as may be applioable to rhis Fojecl.

xlt, Any appeal against this Environmenial Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Secrion l6 ol the
Nalional Green Tlibunal Act, 201 0.

IX

XIII.

xlv,

Concealing the factual data or failure to comply wilh any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

The SEIAA mav revoke or suspend the order, if implemenration of any of the above
conditions is not satisftctory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest ofenvironlnent protection.

xv. The above conditions will be enforced inter-alia. under the provisions ol'rhe Water
(Prevention & Control of Pollution) Act. 1974, the Air (prevention & Control ol
Pollution) Act, 1981, the Environment (Protecrion) Act, 1986 and the public Liability
Insurance Act, I 991 along with their amendments and rules.

EC ldentification No. ' EC23B001TG1'13222 File No. - SIA,/TclulNt421'161t2)2g Date of tssue EC - O1lOst2O23 page5of 6



xvl.

xvu.

Tf3 n-r9n91.1t shall comply wirh,plastic Wasre Management Rules, 2016 & also comply
with MoEF & CC Notification No: G,S.R. 571 (E), Jated: t2.08.2021 which mandaied
banning of usage of idenrified Singre Use prastic items with effect from or .07 .2022.

Grant of EC is also subject to circurars issued under the EIA Notificarion 2016, which
are available on the MoEF&CC website: www. parivesh.nic.in

sd/-
MEMBER

SEIAA, T,S.

t)

sd/-
CHAIRMAN,
SEIAA, T.S.

sd/-
MEMBER SECRETARY

SEIAA, T.S.

To

Sri P.Pandu Ranga Rao,
General Manager (Sales & Marketing),
M/s. Telangana State Mineral Development Corporation Limite<1,

!119 Hi. Ordlna.y Sand Mine) (Ambatipaly Sand mining),
H. No.6-2-915,4'n Floor. Rear hlock, HMWSSB premisei,
Khairathabad, Hyderabad - S00 004
Phone: 040-23393184, 233731 55
Email: tsmdcit@gmail.com

Copy to:

l. Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.2. The Member Secretary, TSPCB for kind information.
3. The EE, RO: Warangal, TSpCB for information.
4. The Regional Officer, MoEF&CC, GOI, Hyderabad for kind information.
5. The Secretary, MoEF&CC, GOI, New Delhi for kind information.
6. The Director, Mines & Geology Dept., Hyd for kind information.

tn.c.F.B.o,il

y'LOINT CHIEF ENVIRONMENTAL ENGINEER

Validity n
Digitally si
Bhagwat,

Sunita M

l\,1ember
l\.4

of 6
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Government of lndia
Ministry of Environment, Forest and Climate Change

(lssued by the State Environment lmpact Assessment
Authority(SEIAA), TELANGANA)

The General Manager sale and Marke
I\,4/S TS[4DC LTD

H.NO. 6-2-915, 4th Floor Rear Block, HMWSSB Building, Khairtabad,
Hyderabad -500004

To,

1, EC ldentification No.
2. File No.

3. Project Type
4. Category
5. ProjecuActivityincluding

Schedule No.

6. Name of Project

7. Name of Compaiy/Organization
8. Location of Project
9. TOR Date

Oale:0110512023

Subject: Grant of Environmental Clearance (EC)to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
l-]] rBlpgct of project submitted to the SEIAA vide proposal number
SIA/TG/MlN/42145412023 dated.09 I'liar 2023. The oarticutars df the environmentat
clearance granted to the project a1e ab below.

The^project details along with lerms and conditions are appended herewith from page
no 2 onwards.

, EC238001TG141643
sl NI G I MIN I 421 454 I 2023

New

B

1(a) Mining of minerals

River Sand Mining Project for mining of
ordinary sand in Godavari river basin at
Ambatipally-4 Reach
i.4/S TSMDC LTD

TELANGANA
NiA

(e-signed)
Smt. Sunita M Bhagwat, IFS

Member Secretary
SEIAA . (TELANGANA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.P/ease quote identification
number in all futuie- correspondence.

This is a computer generated cover page.
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Boundo4, Poinl Lalilutle
18" 69093. N

2 18" 69226. N
3 18" 69096" N 80" 09802" E
4 80" 09607" E

III. The proposal has been examined and processed in accordance with EIA Norification, 2006 and
its amendments thereof. The State Level Expert Appraisal Comntittee (S[AC) examined the
application in its meeting held on 13.04.2023. The project is considered under 82 category and
exempted from the process of public hearing as the mining lease area is less than 5 Ha.. as per
provisions laid under EIA Notification, 2006 & its subsequent amendments. Based on the
information furnished, presentation made by the proponent and thc consultant M/s. EprRI
Hyderabad; Approved Mining Plan vide Lr. dt. 04.06.2022; Lr. dr. 19.04.2022 of District
Collector & Chairman, DLSC, Jayashankar Bhupalpally District; Joint Inspection Reporl; the
Commiltec considered the project and recommended lor issue of EC. I'he State Level
Environmenl Impact Assessmenr Aurhority (SEIAA) in its meeting held on 25.04.2023
examined the proposal and recommendations of SEAC, Telangana for issue of Environmental
Clearance. Accordingly, after discussions in the matter and considering the recommendations of
SEAC, Telangana. the SEIAA, Telangana hereby accords prior Environmental Clearance
with validity of one year from the'date of CFO to the project as mentioned at Para No. I
under the provisions of EIA Notification 2006 and its subsequent amendmenls issucd under
Environment (Protcction) Act. 1986 subject to implementation of thc following specific a:id
general conditions:

A. Specific Conditions:

I . This EC is valid for a period of one ( I ) year from the date of issue of CFO by TSPCB, i.e.,
upto validity of CFO order subject to the final orders of the Hon'ble Court of law. The
proponent shall comply with the orders issued by any Court of law from time to time.

2. Mining will be canied out as per the approved Mining Plan. In case of any violation of
Mining Plan the Environmental Clearance given by SEIAA will stand cancelled.

3. Mining activity shall be done marrually only.

Longiludg___

80" 09490. E

EC ldentification No. - EC238001TG141643 File No. - SIA/TG 1M1N142145412023 Dateof lssue EC - O1lOSl2023 Page2of6

I. lhisl-ras reference ro your applicalion submitted online on 09,03.2023 (proposal No,' SIA/TG/MIN 1421454/2023) received on 16.03.2023, seeking Environmental Clearance for the
proposed 4.92 Ha. ordinary sand Minc of [ws. Tclangana state Mineral Development
Corporation Ltd. (TSMDC)' Ambatipafly - 4 Reach in Ambatipaly (v), Mahadevpur
Mandal, Jayashankar Bhupalpally District. It was reported thal the nearesl lluman habitaiion
viz., Ambatipally which is existing at a distance of 2.45 knr (sE) & Nearest RF is singararn RF
@ I .5 km exists fiom the boundary of the sand reach. It *as noled that the capital inveitment of
the project is Rs.24.62 Lakhs and capacity oflhe project is as fbllows:

"Ordinary Sand (manual open excavation) - gB,48Z ml/annum".

II. The sand is mined manually and it is directly loaded into the trucks/tractor trolleys. It was
reported in the Approved Mining Plan that the life of the mine and period of extraction is one
year. The total mine lease area i.s 4.92 Ha. The co-ordinates of the sand mine are reported as
following:

80.09623" E

18" 68952. N
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4. Precise mining area will be jointly demarcated at site by officials ol Mining / itevenue

department prior to mining operations for all proposals under consideration.

5. The project proponent will ensure necessary protection measures around the mine pit,
waste dumps.

6. No sand mining activity shall be carried out during the rainy days

7. lt shall be ehsured that sand mining does not in any way disturb the flow pattern of rhe
river water.

8. Sand quarrying shall not be carried out in streams within 15 meters or l/5 of the width of
the stream bed from the bank, whichever is more.

9. Sand mining shall not be carried out within 500m ofany existing structure sr.rch as bridges,
dams, weirs, ground water extraction structure(s) either for irrigation or drinking water
purposes, or any other cross drainage structure.

10. Sand mining operations shall not affect the existing sources for Irrigation or drinking
water or industrial purpose.

ll.Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road, The emissions from the vehicles shall be maintained within the
emission norms.

12. The depth of sand nrining shall not exceed 2.0 m and the excavalion of sand shall not
exceed 98,482 mllarururn. The thickness of the sand in the mining area shall be more than
6 m even after extraction ofind.

13.To assess the sand thickness, the Mines & Geotogy Department shalJ map out the area
establishing the width and depth / thickness ofthe sand.

14. The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin to
minimize dust / sand particle emissions.

15. Personnel working in the project shall be provided with personnel protection devices such
as masks, gloves etc.,

16. Transportation ofsand from mine lease area shall be done during day time only.

17. The proponent shall obtain necessary permission from the River Water Conservator.

18. The proponent shall take necessary measures to ensure no adverse impacls due to mining
operations on the human habitation existing nearby.

19. A separate Environment Management cell with suitable qualified persons shall be setup to
implement various environmental protection meastues.

Ec ldentification No. - EC238001TG141643 File No. - SIA,/TG lMlNt42't4s4t2o23 Date of tssue EC - o.t/OS/2023 page 3 of 6
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20. 1'he proponent shall take appropriate measures to ensure that the GLC shall comply withthe revised NAAe norms notifiid by MoE&F, Cot on t 6. t t .ZOO9.

2l rhe source of water requirement for the_ proposed project is from nearhy villages. Totalwaterrequiremenr is r.72 KLD. outof rhit, b.oo rloi. used for wateispriJii"g, o.asKLD is used for domestic purpose and 0.2? KLD is used for Greenbelt. wastewatergenerated from the domestic section is to be disposed into septic tank fouowed by soakpit,

22. Sand mining shall
circumstances.

not be carried out below the ground water table under any

23' Hydro geological studies in the mine lease area are to be carried out by the Ground Water
Department.

24' Regular monitoring of Ground Water level shall be oarried out in and around the mine
lease area to assess the quality ofground water.

,, It,!Tr":*t shall comply with any orher conditions stipulared by the Dept. of Mines &Lreology. Lio\4 .,r 'r erangana and other concerned statutory Authority / Department.

26. while uking afforestation activity under F.Mp, the project proponent shal consider givingpriority to indigenous and everyreen species having ,,ore toriuge i green cover to iu.oru
dust and other particles around mining area. Plantat]on shall be undertaken on either sidesofthe approach katcha path (tbrough which the veh.icles ply) between the bund of the riv".
and the main road.

27. 
]ltggononenr shall comply with rhe "sustainable sand Mining Managemenr Guidelines,
20l6" issued by the MoEF&CC, Gol.

B. General Conditions:

i. "consent for Eslablishment" & "consent for operation" shalr be obtained from
Telangana State polution contror Board ,nder Air and water Act to .*.y on *ining.

ii. The environment safeguards contained in the EMp Report shourd be implemented in
letter and spirit. The responsibility of implementation of environmental saieguards resrs
fully with the proponert i.e., M/s. Terangana srate Minerar Deveropment c-orlorauon
Ltd., 4.92 Ha, Ambatipally Mine.

lu. No change in mining technology- and scope of working should be made without prior
approval of the SEIAA, T.S. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, Terangana i MoH&F. Gol, New Delhi.
as applicable.

The proponcnt shall submit half-yearly compliance reports in respect of the terms and
conditions stipulated in this order in hard and soft copies to the sEIAA; and CCF.
Regional office of MoEF&CC, Gol, Hyderabad on I'r iune and 1,, Decemler of each
calendar year.

lv.

EC ldentification No. - EC238001TG141643 File No. - SIA/TG/MINl421454l212g Date of lssue EC - 01t}5t212g page4of6
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Officiats from TSCPB & the Regional Of'fice of MoEF&CC, Cjol, Hyderabad who rvould

be monitoring the implementation of environmental sal'eguards should be given Iull co-

operation, facilities and documents/data by the project proponents during their

inspection. A complete set of all lhe documents shall be submitted to the CCIr, Regional

Office to MoEF&CC, Gol, Hyderabad.

Occupational health surveillance program of the rvorkers should be undertaken

periodically to observe any contractions due to exposure to dust and take corrective

measures, if needed.

vtL l'he funds earmarked for environmental protection measures is [Rs. 3'0 lakhs and

recurring cost: Rs. 0.40 Lakhs/annum] should be kept in separate account and shottld

not be diverted for other purpose. Year wise expenditure should be reported to the

Ministry and its Regional Office located at Hyderabad.

v[], The project proponent shall submit the copies ofenvironmental clearance to the Heads of
Iocal bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the

Govemment who in turn has to display the same for 30 days ftom the date of receipt.

The project authorilies should advertise at least in two local newspapers rvidely

circulated, one of which shall be in the vernacular language ol the Iocality concerned.

within 7 days ofthe issue of clearance letter informing thal the proiect has bcen accorded

environmental clearance and a copy of the clearance letter is available with the State

Pollution Control Board and SEIAA, Telangana.

The proponent shall obtain all other mandatory clearances from respective departments

Environmental clearance is subject to ltnal order ofthe Hon'ble Supreme Cottrt of India
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

xt1, Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section l6 of the

National Green Tribunal Act. 2010.

xlll, Concealing the factual data or failure to comply with any of the conditions mentioned
above may resull in withdrawal oithis clearance and attract action under the provisions
of Environment (Protection) Act. 1986.

xlv. The SEIAA may revoke or suspend the order, if implementation o[ any ol the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest ofenvironment protection.

xv, The above conditions will be enforced inter-alia, under lhe provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, I 991 along with their amendments and rules,

lx,

x

xt

Yt,

EC ldentification No. - EC23B001TG141643 File No. - SIA"/TG N1N142145412O23 Date of lssue EC - 01/05/2023 page5of6
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xvi. The proponent shall comply with Plastic Waste Management Rules, 2016 & also comply
with MoEF & CC Notification No: G.S.R. 571 (E), datcd: 12.08.2021 which mandated
banning of usage of identified Single Use Plastic items with effect from01.07.2022.

xvii. Grant of EC is also subject to circulars issued under the EIA Notification 2016, which
are available on the MoEF&CC website: www. parivesh.nic.in.

sd/-
MEMBER SECRE'I'ARY

SEIAA, T.S.

sd/-
MEMBER

SEIAA, T.S.

sd/-
CHAIRMAN,
SEIAA, T.S.

Validity wn

Copy to:

tn.c.F.B.o.t/

Y"' 
CHIEF ENVIRONMENTAL ENGINEER

Digitally si
Bhagwat,
Member

Sunita lvlgne
IFS

EC ldentification No. - EC238001TG141643
Date: 51112023

File No. - S|A./TG/M1N142145412O23 Date of lssue EC - 01/05/2023 age
Pt\,t
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To

Sri P.Pandu Ranga Rao,
General Manager (Sales & Marketing),
NUs. Telangana State Mineral Development Corporation Limited,
(4,92 Ha. Ordinary Sand Mine) (Ambatipally Sand mining),
H. No.6-2-915,4'h Floor, Rear block, HMWSSB Prcmises,
Khairathabad, Hyderabad - 500 004
Phone: 040-23393184, 23373155
Email: tsmdcit@gmail.com

L Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.
2. The Member Secretarl,, TSPCB for kind information.
3. The EE, RO: Warangal, TSPCB for information.
4. The Regional Oflicer, MoEF&CC, GOI, Hyderabad for kind information.
5. The Secretary, MoEF&CC, GOI, New Delhi for kind information.
6. The Director, Mines & Ceology Dept., Hyd for kind information.

B.{-^='-
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Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), TELANGANA)

To,

The General Manager sale and Marke

M/S TSMDC LTD

H.NO. 6-2-915, 4th Floor Rear Block, HMWSSB Building, Khairtabad,
Hyderabad -500004

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notiflcataon 2006-regarding

Sir/Madam,
This is in reference to your applicati

in respect of project submitteq to the
SIA/TG/MIN/42I501/2023 dated 09 .lular 2O23.
clearance granted to the project are ai below.

I

1. EC ldentification No.

2. File No.

3. Project Type
4. Category
5. ProjecuActivityincluding

Schedule No.

6. Name of Project

7. Name of Company/Organization
8. Location of Project
9. TOR Date

Date: 0'l/05/2023

on for Environmental Clearance (Ec)
SEIAA vide proposal number

The palticulars of the environmental

EC23B00't TGI 10262

s|A/TG/MtN/421 501 /2023

New
B

1(a) Mining of minerals

- 
River Sand Minihg Project for mining of

--. ordinary sand in Godavari river basin al
Peddampeta Reach
M/S TSMDC LTD

TELANGANA
N/A

(e-signed)
Smt. Sunita M Bhagwat, IFS

Member Secretary
SEIAA - (TELANGANA)

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Note: A valid environmental clearance shall be one that has EC identification
number & E-Slgn generated from PAR|VESH.Please quote identification
number in all future correspondence.

This is a computer gdnerated cover page.

EC ldentification No. - EC23B001TG110262 File No. - S|A,rTG/M1N142150112023 Date of lssue EC - 01/05/2023 Page 1 of 6
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Il:it_h:r_ reference to your application submitted online on 09.03.2023 (proposal No.
sIA/TGMIN/421501n0?J) received on 16.03.2023, seeking Environmental clear;se for the
proposed 4.20 H' ordinary Sand Mine of M/s. Terangana state Mineral Devetopment
C_orporation Ltd. (TSMDC), Peddampeta Reach in plddampeta village, Mahad'evpur
Nlandal, Jayashankar Bhupalpalty District, It was reported that ihe nearcst-human habitaiion

'i2.. 
Pcddanrpeta which is existing ar a distance of l.2b krn & Nearest RF if Singaram RF @l.l5 km exists from the boundary ofthe sand rcach. It was noted that the capital iivcstment of'

the project is Rs. 21.24 Lakhs and capacity of the projcct is as follows:

"Ordinary Sand (manual open excavation) - 84,ggl m3/annum",

Thc sand is mined manually and it is directly loaded into thc trucks/tractor trolleys. It was
reported in the Approved Mining Plan rhar the life of the mine and period ol extractlon is one
year. The total mine lease area is 4.20 I-la. The co-ordinates of the sand mine are reported as
following:

II

Boundary Point Lotitude Longilude
I 180 6843 50 N 80" t0079" E
2 18" 68481" N 8()" t0109. E
3 18" 68391. N 80" t0399" E
I I8a 68409" N 800 t0401" E

800 10596" Ej 180 683080 N
6 18' 68292" N 80' 10562" E

80" 10376" E7 t8" 68306" N

III. The proposal has been examined and processed in accordance with EIA Notification. 2006 and
its amendments thereof. The State Level Expen Appraisal Committee (SIJAC) examined the
application in its meeting hetd on 13,04.2023. The project is considered under 82 category and
exempted from the process of public hearing as the mining lease area is less than 5 lla., as per
provisions laid under EIA Notification, 2006 & its subsequent amendments. Based on the
informalion furnished, presentation made by the proponent and the consultant M/s. EPTRI
Hyderabad; Approved Mining Plan vide Lr. dt. 04.06.2022i Lr. dt. 19.04.2022 of District
Collector & Chairman, DLSC, Jayashankar Bhupalpally District; Joint Inspection Report; thc
Committee considered the project and recommended lbr issue of EC. The Stare Level
Environmenl Impacr Assessment Authority (SEIAA) in its meeting held on 25,04.2023
examined the proposal and recommendations of SEAC. Telangana for issue of Environmental
Clearance. Accordingiy, after discussions in the matter and considering the recommendations of
SEAC, Telangana, the SEIAA, Telangana hereby accords prior Environmental Clearance
with validity of one year from the date of CFO to the project as mentioned at Para No. I
under the provisions of EIA Notitication 2006 and its subsequenl amendments issued under
Environment (Protection) Act. 1986 subject to implementalion of the fbllowing specific and
general conditions:

EC ldentification No. - EC23BOO'1TG1'10262 File No. - SIA/TG/M1N142150112023 Date oflssue EC - 01/05/2023 Page2of6

A, Specific Conditions:

I . This EC is valid for a period of one ( I ) year from the date of issue of CFO by TSPCB, i.e.,
upto validity of CFO order subject to the final orderc of the Hon'ble Court of law. The
proponent shall comply with the orders issued by any Court ol'lar.r'liom tinle to time.
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9. Sand mining shall not be carried out within 500m ofany existing structure such as bridges,

dams, weirs, ground water extraction structure(s) either for iffigation or drinking water
puposes, or any other cross drainage structuro.

10. Sand mining operations shall not aJfect the existing sources for lrrigation or drinking
water or industrial purpose.

ll. Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road, The emissions from the vehicles shall be maintained within the

emission norms.

12.The depth of sand mining shall not exceed 2,0 m and the excavation of sand shall not
exceecl 84,982 nrr/annum.'l'he thickness ofthe sand in the mining area shall be more than
6 m even after extraclion of sand.

13. To assess the sand thickness, the Mines & Geology Depanment shall map out the area

establishing the width and depth / thickness of the sarrd.

14. The vehicles shall not be overloaded. The trucks shall be covered with 'larpaulin to
minimize dust 1 sand particle emissions.

15. Personnel working in the project shall be provided with personnel protection devices such
as masks, gloves etc.,

'16. Transportation ofsand liom mine lease area shall be done during day time only.

17. The proponent shall obtain necessary permission trom lhe River Water Conservator

18. The proponent shall take necessary measures to ensure no adverse impacts due to mining
operations on the human habitation existing nearby.

Ec ldentification No. - Ec238001TG110262 File No. - SIA"/TG/MINt42150112023 Date of tssue EC - 01t}sl2)23 page3of 6

2. Mining will be carried out as per the approved Mining Plan. In case of any violation of
Mining Plan the Environmental Clearance given by SEIAA will stand cancelled.

3. Mining activity shall be done manually only.

4. Precise mining area will be jointly demarcated at site by officials of Mining / Revenue

department prior to mining operations for all proposals under consideration.

5. The project proponent will ensure necesszuy protection measures around the mine pit,

waste dumps.

6. No sand mining activity shall be carried out during the rainy days.

7. It shall be ensured that sand mining does not in any way disturb the flow pattem of the

river water.

8. Sand quarrying shall not be canied out in streams within l5 meters or l/5 ofthe width of
the stream bed from the bank, whichever is more.
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19. A separate Environment Management cell with suitable qualified persons shall be setup to

implement various environmental protection measures.

20. The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

21. The source of water requirement for the proposed proiect is from nearby villagcs. Total
water requirement is 1.61 KLD. Out of that,0.60 KLD is used for Water sprinkling, 0.74
KLD is used for domestic purpose and 0.27 KLD is used for Greenbelt. Wastewatcr
generated from the domestic section is to be disposed into septic tank followed by soak
pit.

22. Sand mining shall not be carried out below the ground water table under any
circumstances.

23. Hydro geological studies in the mine lease area are to be canied oul by the Ground Water
Department.

24. Regular monitoring of Ground Water level shall be canied out in and around the mine
lease area to assess the quality of ground water.

25. The proponent shall comply with any other conditions stipulated by the Dept. of Mines &
Geology, Govt. of Telangana and other concemed statutory Authority i Department.

26. While taking afforestation activily under EMP, the project proponent shalI consider giving
priority to indigenous and evergreen species having more foliage / gl€en cover to absorb
dust and other particles around mining area. Plantation shall be undertaken on either sides
ofthe approach katcha path (through which the vehicles ply) between the bund ofthe river
and the main road.

27. The proponent shall comply with the "Sustainable Sand Mining Management Cuidelines,
201 6" issued by the MoEF&CC, Gol.

B. Gcneral Conditions:

"Consent for Establishment" & "Consent for Operation" shall be obtained from
Telangana Stale Pollution Control Board under Air and Water Act to carry on mining.

It. The environment safeguards contained in the EN'IP Report should be implemented in
letler and spirit. The responsibility of implemcntation of ehvironmental safeguards rests

fully with the proponent i.e., M/s. Telangana State Mineral Dcvelopment Corporation
Ltd., 4,20 Ha, Peddampeta Mine.

lll. No change in mining technology and scope of working should be made without prior

approval of the SEIAA, T.S. No further expansion or modifications in the mine shall be

canied out withoul prior approval of the SEIAA, Telangana lMoE&F, Gol, New Delhi,

as applicable.

l.

EC tdentification No. - EC23BOO1TG110262 Fite No. - slA/TG/MlNl4215O1l2O2g Dateoflssue Ec - 01/05/2023 Page4of6
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vt.

vlt.

v r.

lx.

xt.

xlt.

xllt.

xlv.

J3

The proponent shall submit halt'-yearly compliance reports in respect of lhe terms and
conditions stipulated in this order in hard and soft copies 10 the SEIAA; and CCF,
Regional office of MoEF&CC, Col. Hyderabad on I'r .lune and l" December of each

calendar year.

Officials from TSCPB & the Regional Office of MoEF&CC, Gol, Hyderabad who would
be monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documenls/data by the project proponents during their
inspection. A complete set olall the documents shall be submitted to the CCF, Regional
Office to MoEF&CC, Gol, Hyderabad.

The funds earmarked tbr environmental protection measures is [Rs. Rs. 3.0 lakhs and
recurring cost: Rs,0.37 Lakhs/annuml should be kept in separate accorult and should
not be diverted tbr other pulpose. Year wise expendilure should be reported to the
Ministry and its Regional Office located at Hyderabad.

The project proponent shall submit the copies ofenvironmental clearance to the Heads of
local bodies, Panchayats and Municipal Bodies in addition 1o the relevant offices of the
Govemment who in turn has to display the same for 30 days from rhe date of receipt.

The projcct authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality concemed,
within 7 days of the issue ofclearance letter infonning that the pro.iect has been accorded
environmental clearance and a copy of the clearance letter is availablc with the State
Pollution Control Board and SEIAA, Telangana.

The proponent shall obtain all other mandatory clearances from respective departments.

Environmental clearance is subject to final order of the I'lon'ble Supremc court of lndia
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to rhis project.

Any appeal against this Environmenral Clearance shall lie with the National Green
Tribunal, if prefened, within a period of30 days as prescribed under Section l6 of the
National Green Tribunal Act, 2010.

concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Acl, I 986.

x.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulatc any furthcr condition in thc intcrcst of environment prorcction,

Ec ldentification No. ' Ec23B00lrG110262 File No. - slA,rrG/Ir4lNt4215o1t2oz3 oateoltssue Ec - 01/0s/2023 pagesof6

Occupational health surveillance progmm of the workers should be underta.ken
periodically to observe any contractions due to exposure to dust and take corrective
mensures, if needed.
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xv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protecrion) Act, 1986 and the Public Liability
Insurance Act, l99l along with their amendments and rules.

xvi, The proponent shall comply with Plastic Waste Management Rules,2016 & also comply
with MoEF & CC Notification No: G.S.R. 571 (E), dated: 12.08.2021. which mandated
banning of usage of identified Single Use Plastic items with effect ftom 01.07 .2022.

xvii, Grant of EC is also subject to circulars issued under the EIA Notification 2016, which
are available on the MoEF&CC website: www. parivesh.nic.in

sd/-
MEMBER SECRETARY

SEIAA, T.S.

sd/-
MEMBER

SEIAA, T.S.

sd/-
CHAIRMAN,
SEIAA, T.S.

To

Sri P. Pandu Ranga Rao,
Gencral Manager (Sales & Marketing),
M/s. Telangana State Mineral Development Corporation Limited,
(.1.20 Ha, Ordinary Sand Mine) (Peddampeta Sand mining),
H. No. 6-2-915, 4tn Floor, Rear block, HMWSSB Premises,
Khairathabad, Hyderabad - 500 004
Phone: 040-23393184, 23373155
Email: tsmdcit@gmail.com

Copy to;

IT.C.F.B.O.l/

dOINT 
CHIEF ENVIRONMENTAL ENGINEER

Validity
Digitally si
Bhagwat,

. Sunita [.4

[/ember
10Date.51112023

EC ldentification No. - EC23BOO1TG110262 File No. - slA/TG/MlN/42',1501/2023 Date of lssue EC - O1105t2023 age
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l. Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.
2. The Member Secretary, TSPCB for kind information.
3. The EE, RO: Warangal, TSPCB for information.
4. The Regional Officer, IMoEF&CC, GOI, I{yderabad for kind information.
5. The Secretary, MoEF&CC, GOI, New Delhi for kind inforrnation.
6. The Director, Mines & Geology Dept., Hyd for kind information.
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Government of lndia
.Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), TELANGANA)

Subject: Grant of EnvironmenlaLqlearance (EC) to the proposed prolect Activity
under the provision of EIA Notification 2006+egarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
!]l.r.gfp-gg! gf pr,oJect submifted to the. SEIAA vide proposal nunibei
SIAJTG/MlN/42444812023 dated 01-Apr 2023.. The particutars df thb environmental
clearance granted to the project are as below.

To,

1. EC ldentification No.
2. File No.
3. Project Type
4. Category
5. ProjecuActivityincluding

Schedule No.

6. Name of Project

7, Name of Company/Organization
8. Location of P.oject
9, TOR Date

EC23A001TG177214
sl Nr G I MtN I 424 4 48 I 2023

New

B

1(a) Mining of minerals

The^project details along with terms and conditions are appended herewith from page
no 2 onwards.

Proposed sand mining over an extent of
19.98 Hectares Godavari River Sand in
Pankena Village, Palimela Mandal,
Jayashankar Bhupalpally Drstrict,
Telangana by lt//s TSMDC Ltd

TI\,4DC

TELANGANA
N/A

Ec ldentification No. - ec23BcD1rcfi7214 File No. - slA,/TG/M1Nt424448t2023 Date oI tssue EC - 05/06/2023 page 1 of 6

ffi
The proprietor

TMDC

TSMDC -5OOOO4

Date:05/06/2023

(e-signed)
Smt. Sunita M Bhagwat, IFS

Member Secretary
SEIAA - (TELANGANA)

Note: A valid environmental clearance shalt be one that has EC identification
number 9 E:9iS, generated from pARIVESH.ptease quote identification
number in all future correspondence

This is a computer generated cover page.
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I 13lr-h:.- reference to your application submitted online on 01.04.2023 (r."r"., *dsIA/TGn'rIN/42 444812023) received on rr.04.2023, seeking Environmenta.l clearance for theproposed 19.98 Ha. ordinary Sand Mine of rvl/s. Tetang-ana State Mineral Deveropment
corporation Limited (TSMDC)., Godavari River at paikena virage, parimera Mandar,
Jayashankar Bhupaltpally District. It was reported that the nearest human habitation viz.,
Pankena village which is existing at a distance. oi 3.2 km (sE) & Nearesr RF is Singaram RF @0'70 kn (SW) exists from the boundary of the sand i"u.t. tt was noted trr"i tr," .upitur
investment ofthe project is Rs. 50.0 Lakhs and capacity ofthe project is as follows:

"Ordinary Sand (manual open excavation) _ 3,95,63g.0 m3/annum,,.

The sand is mined manually and it is directly loaded into the rrucks/tractor trolleys and period of
extraclion is one year. The total mine lease area is 19.9g Ha. The co-ordinates of the ,td -in.are reported as following:

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof. The state Livel Expert Appraisal committee (SEAC) examined the
application in irs meeting held on 2g.04.208: The project is considered under..Bl" .ut"go.y u,
the mine lease area is r 9.98 Ha. i.e., > 5.0 Ha.;'ToRs order dated: 07 .06.2022, irri.d uy
SEIAA, Telangana. The proponent has undergone the process of pubric beartng on'zt;.0).iozt
and.submitted final EIA report for issue of EC. Based on the information fumish"ed, presentation
made by the proponent and the consultant I{/s. Sri Sai Manasa Nature Tech pvt. Ltd.,
Ly*."Uia; Approved Mining PIan vide letter dt:24.05.2022., DLSC vide proceedings No:
7l /Sand/2021, dt:09.06.2021; Joint Inspection Repo(; ToR compliance report; Noc w.r]t Eco-
sensitive zone (ESZ) vide letter dt. 26.10.2022 issued by DFo Jayashankar Bhupalpalli District;
Noc w.r.t Eco-senstitive zone (ESZ) by DFo is forwarded by ADMG Jayashankai Bhupalpalli
(D) vide letter dt.31.10.2022; the committee considered the project and recommended for issue
of EC. The State Level Environment Impact Assessment Authority (SEIAA) in its meetings
held on 23.05.2023 & 02,06.2023 examined the proposal and recommendations of SEAC,
Telangana for issue of Environmental clearance. Accordingly, afler discussions in the matter
and considering the recommendations of SEAC, Telangana, the SEIAA, Telangana hereby
accords prior Environmental clearance with validity of one year from the daie of cFo as
mentioned at Para No. I under the provisions of EIA Notification-2006 and its subsequent
amendments issued under Environment (Protection) Act, 1986 subject to implementation o1the
following specific and general conditions:

A. Specific Conditions:

II

III

1. This EC is valid for a period ofone (l) year liom the date ofissue ofCFO by TSpCB, i.e.,
upto validity of CFO order subject to the final orders of the Hon'ble Court of law. The
proponent shall comply with the orders issued by any Court of law from time to time.

2. Mining will be canied out as per the approved Mining Plan. In case of any violation of
Mining Plan the Environmental Clearance given by SEIAA wilt stand cancelled.

Boundo Point Latitude Lon ude
A 18.41',48.17'N 80" 9' 38 92" E
B 18" 41' 38.78" N
C 18" 41',30.01" N 80" 9'48.97'E

18" 41', 39.39" N 80" 9',31.50" E

EC ldentilication No. - EC23BOO1TG177214 File No. - SlA,rTGi M|N142444812O23 Date of lssue EC - 05/06/2023 Page 2 of 6
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)?3. Mining activity shall be done manually only

4. Precise mining area will be jointly demarcated at site by ofticials of Mining / Revenue

department prior to mining operations for all proposals under consideration.

5. The project proponenl will ensure necessary protection measures around the mine pit,
waste dumps.

6. No sand mining activity shall be carried out during the rainy days.

7. It shall be ensured that sand mining does not in any way disturb the flow pattem of the
river water.

8. Sand quarrying shall not be canied out in streams within 15 meters or 1/5 of the widlh of
the stream bed from the bank, whichever is more.

9. Sand mining shall not be carried our within 500m of any existing structure such as bridges,
dams, weirs, gtound water exhaction structure(s) either for irrigation or drinking water
purposes, or any other cross drainage structure.

10. Sand mining operations shall not aflect the existing sources for Irrigation or drinking
water or industrial purpose.

ll. Vehicles carrying sand shall nol ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within the

emission norrns.

12, The depth of-sand mining shall not exceed 2 m and the excavation ofsand shall not exceed
3,95,638.0 m'/annum. The thickness ofthe sand in the mining area shall be more than 8 m
even after extraction of sand.

13. To assess the sand thickness, the Mines & Geology Department shall map our the area
establishing the width and depth / thickness ofthe sand.

14. The vehicles shall not be overloaded. The rrucks shall be covered with Tarpaulin ro
minimize dust / sand particle emissions.

15. Personnel working in the project shall be provided with personnel protection devices such
as masks, gloves etc.,

16. Transportation ofsand from mine lease area shall be done during day time only.

17. The proponent shall obtain necessary permission from the River Water Conservator.

18. The proponent shall take necessary measures to ensure no adverse impacts due to mining
operations on the human habitation existing nearby.

19. A separate Environment Managemenr cell with suitable qualified persons shall be setup to
implement various environmental protection measures.

Ec ldentification No. - Ec238001rcfl7214 File No. - slA,/TG/M|N1424448t2o23 Date of tssue Ec - os/06/2023 page 3 of 6
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Il"-1.:0",1.,"1 shall take appropriate measrues to ensure that the GLC .f,lt 
"orply 

#t'
the revised NAAQ norms notified by MoE&F, GoI on 16.11.2009.

21. The source. of water require_ment lbr the proposed project is rrom nearby v lages. Total
water requirement is 10.0 KLD. Out of that,7.0 KLD is used for Dust supprelsion, 3.0
KLD is used for domestic puposes. wastewater generated from the domestic section ls to
be disposed into septic tank followed by soak pit.

22. Sand mining shall
circumslances.

not be canied out below the ground water table under any

23 Hydro geological studies in the mine lease area are to be carried out by the Ground water
Department.

24. Regu.lar monitoring of Ground water level shall be carried out in and around the mine
lease area to assess the quality ofground water.

25' The.propo-nent shall comply with any other conditions stipurared by the Dept. of Mines &
Geology, Govt. of Telangana and other concemed statutory Authority / Department.

26. while taking afforestation activity under EMp, the project proponent shalr consider giving
priority to indigenous and evergreen species having mor" ioli"ge ,/ green cover to ibsorb
dust and other particles around miningarea. Planat]on shall be undertaken on either sides
of the approach karcha parh (through which the vehiclcs ply) between the bund ofthe river
and the main road.

27' 
Il:-?..opgrrr^shall comply with rhe "sustainabre sand Mining Management cuiderines,
2016" and Enforcement & Monitoring Guidelines for sand iliniog iozo issued bf the
MoEF&CC, Col.

B. General Conditions:

i' "consent for Establishment" & "consent for operation,' shall be obtained from
Telangana state Pollution control Board under Air and water Act to carry on nrining.

ii. The environment safeguards contained in the EIA/EMp Report should be implemented
in letter and spirit. The responsibility of implementation of environmental iafeguards
rests fully with the proponent i.e., lws. Telangana State Mineral Development
Corporation Ltd., 19.98 Ha, Sand mine pankena (V).

No change-in mining technology and scope of working should be made withour prior
approval of the SEIAA, T.S. No ftrther expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, Telangana / MoE&F. Gol. New Delhi,
as applicable.

1.

tv. The proponent shall submit half-yearly compliance reports in respect of the terms and
conditions stipulated in this order in hard and soft copies to the SEIAA; and CCF.
Integrated Regional office ofMoEF&CC. Gol, Hyderabad on 1', June and I'r December
of each calendar year.

EC ldentification No. - EC23A0UTG177214 File No. - SIA/TG/M1N142444812023 Date of lssue EC - 05/06/2023 Page 4 of 6
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vlt,

l1
Ofhcials from TSCPB & fie Integrated Regional Office of N4oEF&CC, Gol, Hyderabad
who would be monitoring the implementation of environmental safeguards should be
given full co-operation, facilities and documents/data by the project proponents during
their inspection. A complete set of all the documents shall be submitted to the CCF,
Integrated Regional Office to MoEF&CC, GoI, Hyderabad.

Occupational health surveillance prograrn of the workers should be undertaken
periodically to observe any contractions due to exposure to dusl and take corrective
measures, ifneeded.

The funds earmarked for envirorunental protection measures is (Capital cost: Rs. 6.0
lakhs and recurring cost: Rs.2.0 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Hyderabad. The proponent shall strictly
follor+, the OM No.22-65i21 7-IA.lU, dt: 30.09.2020 and implement rhe commirmenrs
made by project proponent during the public hearing as a part of CER contained in
EIA,€MP report.

The pdect proponent shall submit the copies of environmental clearance to the Heads of
local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Govemment who in tum has to display the same for 30 days from the date of receipt.

The project authorities should advertise at least in two loca.l newspapers wrdely
circulated, one of which shall be in the vemacular language of the localit-v concemed,
within 7 days of the issue of clearance letter informing that the project has been accorded
envirorunental clearance and a copy of the clearance lener is available with the State
Pollution Conuol Board and SEIAA, Telangana-

The proponent shall obtain all other mandatory clearances from respectivc departments.

Environmental clearance is subject to final order of the Hon'ble Supreme Court of India
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of
2004 as may be applicable to this project.

Any appeal against this Environmental Clearance shatl lie with the National Green
Tribunal, if prefenetl, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

LI.

x.

xi.

xtt.

xtl1.

xtv,

xl'.

concealing the factual data or failure to comply with any of the conditions menrioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment @rotection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The sEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest ofenvironment protection.

The above conditions will be enforced inter-alia, under rhe provisions of rhe water
(Prevention & Control of Pollution) Act, 1974, the Air (prevenrion & Control of
Pollution) Act, 1981, rhe Environment (Protection) Act. 1986 and the public Liability
Insurance Act, I 991 along with their amendments and rules.

Ec ldentification No' - Ec23Boo1rG177214 File No. - slA"/TG/MlNt42444}t2o23 Date of tssue Ec - os/06i2023 page 5 of 6

vlll.



xvl. !r1 f19ry1"1t shall comply with plastic Waste Management Rules, 2Ot6 & also co?pg
with MoEF & CC Notification No: G.S.R. 571 (E), Jated: 12.0g.2021 which mandated
baruring of usage of identified Si.gle Use plastic items with effecr fiom 0r.07.2022.

Grant of EC is also subject ro circula$ issued under the EIA Notification 2016. which
are available on the MoEF&CC website: www. parivesh.nic.in

sd/-
MEMBER SECR-ETARY

SEIAA, T.S.

sd/-
MEMBER

SEIAA, T.S.

sd/-
CHAIRMAN,
SEIAA, T.S.

Validity
Digitally si
Bhagwat,

l. Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.
2. 'l'he Member Secretary, TSPCB for kind information.
3. The EE, RO: Warangal, TSPCB for information.
4. The Integrated Regional oftice, MoEF&cc, Gol, Hyderabad for kind information.5. The Secretary, MoEF&CC, COI, New Delhi for kind information.
6. The Director, Mines & Geology Dept., Hyderabad for kind information

tn.c.F.B.o./t

I))INT 
CITIET ENVIRONMI,NTAL ENGINEER

n
Sunita l,/

l\.4ember
PIVOale. 61512023

EC tdentification No. - EC23B0O1TG1772'14 File No. - StA/TGlMlNl424448l2023 Date of lssue EC - 05/06/2023 Page 6 of6
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To
I\iUs. Telangana State Mineral Developme nt Corporation Limited,
(19.98 Ha. Ordinarl Sand Mine) (Pankena (\) Sand mining),
H. No. 6-2-915, 4" Floor, Rear Block, HMWS&SB premises,
Khairathabad, Hyderabad - 500 004.
Phone: +91 99666 61485
Email: tsmdc20l8@rediffmail.com

Copy to:

B,{.,n'-
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Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), TELANGANA)

The proprietor

TMDC
TSMDC -5OOOO4

Subject: Grant of Environmental Clearance (EC)
under the provision of EIA Notificalion 2

to th
006-

e proposed Project Activity
regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
[t lgqpqq! of project submitted to the SEIAA vide proposal numbei
SItuTG/MlN/4z444412023 daled 01 Apt 2023. The particutars of the environmentat
clearance granted to the proJect are as below..

1. EC ldentification No.
2. File No.

3. Project Type
4. Category
5. ProjecuActivityincluding

Schedule No.

6. Name of Project

7. Name of Company/Organization
8. Location of Project
9. TOR Date

Date: 05/06/2023

EC238001TG124306
sl Nr G lMtN I 424 4 4 4 t 2023
New

B
'l (a) Mining of minerals

Proposed sand mining over an extent of2l. Hectares Godavan River Sand in
Pankena Village, Palimela Mandat,
Jayashankar Bhupalpally District,
Telangana by M/s TSMDC Ltd
TMDC

TELANGANA

N/A

The^project details along with terms and conditions are appended herewith from page
no 2 onwards.

3t

ffi
To,

(e-signed)
Smt. Sunita M Bhagwat, IFS

Member Secretary
SEIAA - (TELANGANA)

Note: A valid environmental clearance shall be one that has EC identification
number f E:pign generated from pARIVESH.please quote identification
number in all future correspondence

This is a computer generated cover page.
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I. This has reference to your application submitted online on 01.04.2023 (ar"O"r",{JSIA/TG/IVIIN/42 autnoiq re".iu"d r. i r l+.jiii\, .eeking Enrrironmenrar clearance ibr theproposed 2l'64 Ha' ordinary sand Mine or nzr.'i"i"og"na State Minerar Deveropmentcorporation Limited (TSMic)., Godavari ru"". ,t'p-r."na virage, parimera Maudal,Jayashankar Bhupaltpally nisirict. lt *u. ."po.,.Jthat the nearest human habitation viz.,Pankena village which is existing at a d.istance 
"ii.+ir.,n (s).& Nearest RF is singaram RF @1'40 km (S\trD exists from the- boundury of th; r;; reach. Ir was nored thai the capitalinvestment of the project is Rs. 50.0 Lakhs and cupaJy of tfre project is as follows:

"Ordinary Sand (manual open excavation) _ 4,32,722.0 mJ/annum,,.

II' The sand is mined manually and it is directly loaded inro the trucks/hactor trolleys and period ofextraction is one year. The total mine lease area is zr.;4 ru. The co-ordinates or the sand mineare reported as following:

Boun Point Lutitude Lon itude
A 18" tl'52.96'N 80.10'41.33"8
B 18" 41'52.33"N 80"10,59 47"E
C 18" 41'39.05"N 80"10' 55 68'E
D 18.41,40.sg,N 80"t0,37.34"E

III The proposal has been examined and processed in accordance with EIA Notification, 2006 andits amendments thereof rhe, State 
^Level 

ExpeJ apor"r, conunittee (SEAC) examined theapplication in its meeting held on 28.94.2g23. ff," eifu*t is considered -A".,:6t:; .utlgo.y u,the mine lease area is 21.64 Ha. i.e., > 5.0 H;-; i6R, order darecl: 0j.06.2022, issued bySEIAA, Telangana. The proponent has turdergone ,il;.;""* of public hearing on zg.o2.2oz3and,submitted finar EIA report for issue of ECIBased on the information n -iri".j, p...rr,"ri",made by the proponenr and the consultant iws. sri Sai Manasa N"r*. i..f prn. r-,0.,Hyderabad; Approved Mining plan vide letter dt:24.05.2022; DLSC, vide proceedings No:7l/smd12021' dt: 09.06.202r; Joint Inspection Report; ToR compliance repon; Noc ,.r.r., e*-sensitive zone (ESZ) vide retter.dl 26.r0.2022 issued by DFo Jayashanku, ntuiurpari'oir"io,Noc w.r.t Eco-senstitive zone (ESZ) by DFo is forwarded ny abr,aci"y*r,-rir,"ldirrp"rp"rri
(D) vide letter dt . 3l -10.2022; the Committee considered the project and recommended fir issueof EC. The state Level Environment Impact Assessment Authority (SEIAA) in its meetings
held on 23.05.2023 & 02,06.2023 examined the proposar ancr recommendations of SEAC,
Telangana for issue of Environmentar crearance. Accordingly, after discussions in the maner
and considering the recommendations of SEAC, Terangana, the SETAA, Terangana hereby
accords prior Environmentar crearance with varidity;f one year from the daie oi cro u,
mentioned at Para No. I under the provisions of gm uotificatiori-2006 and its subsequent
amendments issued under Environment (Protection) Act, 1986 subject to imptementation ofthe
following specific and general condilions:

A. Specific Conditions:

1. This EC is valid for a period of one (l ) year from the date of issue of cFo by TSpcB, i.e.,
upto validity of cFo order subject to the final orders of rhe Hon,ble Court of law. The
proponent shall comply with the orders issued by any court oflaw from time to time.
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2. Mining will be carried out as per the approved Mining Plan. In case of any violarion of

Mining Plan the Environmental Clearance given by SEIAA will stand cancelled.

3. Mining activity shall be done manually only.

4. Precise mining area will be jointly demarcated at site by officials of Mining / Revenue

depanment prior to mining operations for all proposals under consideralion.

5. The project proponent will ensure necessar)' protection measures around the mine pit,
wasle dumps.

7. It shall be ensured that sand mining does not in any way disturb the flow pattern of the

river water.

8. Sand quarrying shall not be carried out in streams within 15 meters or l/5 of the width of
the stream bed from the bank, whichever is more.

9. Sand mining shall not be carried out within 500m of any existing smrcture such as bridges,

dams, weirs, ground water extraction structure(s) either for irrigarion or drinking water
purposes, or any other cross drainage structure.

10. Sand mining operations shall not affect the existing sources for Irrigation or drinking
water or industrial purpose.

I l. Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions fiom the vehicles shall be maintained within the
emission norms.

12. The depth ofsand mining shall not exceed 2 m and the excavation of sand shall not exceed
4,32,722.0 ml/amum. The thickness of the sand in the mining area shall be more than 8
m even after extraction of sand.

13. To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

14. The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin to
minimize dust / sand paricle emissions.

15. Persorurel working in the project shall be provided with personnel protection devices such
as masks, gloves etc.,

16. Transportation ofsand flom mine lease area shall be done during day time only.

17. The proponent shall obtain necessary permission from the fuver Water Conservator.

18. The proponent shall take necessary measures to ensure no adverse impacts due to mining
operations on the human habitation existing nearby.
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6. No sand mining activity shall be carried out during the rainy days.
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3ni9. A separate Environment Management cel with suitable quarified penons shall be setup ro
implement various environmental protection measures.

20. The propolent shall take appropriare measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, GoI on 16. I I .2009.

2l rhe source of water requir-ement for the proposed project is liom nearby vilrages. Totar
water requirement is r0.0 KLD. out of that. 3.0 KLD is used for Dust suppreision. 3.0
KLD is used for domestic purposes and 4.0 KLD is used for Greenbelt purpose.
wastewater generated from the donrestic section is to be disposed into septic tank
follo*ed by soak pit.

22. Sand mining shall not
circumstances.

be carried out below the ground water table under any

23. Hydro geological studies in the mine lease area are to be carried our by the Ground water
Department.

24. Regular monitoring of Ground water level shall be carried out in and around the mine
lease area to assess the quality ofground water.

2'5. The 
_proponent shall comply with any other conditions stipulated by the Dept. of Mines &

Geology, Govt. of Telangana and other concemed statutory Authority / Depanment.

26. while taking afforestarion activity under EMp, the project proponent shall consider giving
priority to indigenous and evergreen species having more foliage / green cover to ibsorb
dust and other particles arould mining area. Plantation shall be unaertaken on either sides
ofthe approach katcha path (though which the vehicles ply) between the bund ofthe river
a.rid the main road.

27. The proponent shall comply yith the "sustainable Sand Mining Nfanagement Guidelines,
2016" and Enforcemenr & Monitoring Guidelines for Sand Mining i020 issued by the
MoEF&CC, Gol.

L

General Conditions:

"Consent for Establishment" & "Consent for Operarion" shall be obtained from
Telangana State Pollution Control Board under Air and Water Act to carry on mining.

The environment safeguards contained in the EIA,,EMP Report should be implemented
in letter and spirit. The responsibility of implementation of environmental safeguards
rests fully with the proponent i.e., M/s. I'elangana State Mineral Development
Corporation Ltd., 21.64 Ha, Sand mine Pankena (V).

ll.

[1. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, T.S. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA. Telangana / MoE&F. Gol, New Delhi,
as applicable.
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vl.

lv

vllr.

xt.

xll

Oflicials fiom TSCPB & the Integrated Regional Office of MoEF&CC, Gol, Hyderabad
who would be monitoring lhe implementation of environmental safeguards should be
given full co-operation, facilities and documents/data by the project proponents during
their inspection. A complete set of all the documents shall be submitted to the CCF,
Integrated Regional Office to MoEF&CC, Gol, Hyderabad.

Occupational health surveillance progrzrm of rhe workers should be undertaken
periodically to observe any conlractions due to exposure to dust and take corrective
measures, ifneeded.

The project proponent shall submit the copies ofenvironmental clearance to the Heads of
local bodies, Panchayats and Municipa.l Bodies in addition to the relevant offices of the
Govemment who in tum has to display the same for 30 days from the date of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the tocality concemed,
within 7 days of the issue ofclearance letter informing that rhe project has been accorded
environmental clearance and a copy of the clearance letter is availabte with the State
Pollution Control Board and SEIAA, Telangana.

The proponent shall obtain all other mandatory clearances from respective departments.

Environmental clearance is subject to final order of the Hon'ble Supreme court of lndia
in the matter of Goa Foundation vs. Union of India in wrir petition (Civil) No.460 of
2004 as may be applicable to this projecl.

3r
The proponent shall submit half-yearly compliance reports in respect of the terms and

conditions stipulated in this order in hard and soft copies to the SEIAAI and CCF,
Integrated Regional office olMoEF&CC, GoI, Hyderabad on 1'r June and l" December
of each calendar year.

Any appeal against this Environmental clearance shall lie with the Narional Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section l6 of rhe
National Green Tribunal Act,20l0.

Concealing the factual dau or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves rhe right ro alter/modifi the above
conditions or stipulare any further condition in the interest ofenvironment protection.

tx.

x,

xlll,

xlv
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vii, The funds earmarked for environmental protection measures is (Capital cost: Rs. 6.0
lakhs and recurring cost: Rs. 2.0 Lakhs/annum) should be kept in separate accounl
and should not be diverted for other purpose. Year wise expenditure should be reponed
to the Ministry and its Regional Office located at Hyderabad. The proponent shall srrictly
follow the OM No.22-65l217-IA.III, dt: 30.09.2020 and implement the commitments
made by project proponent during the public hearing as a parl of CER contained in
EIA./EMP report.



xvr.

xvll.

The above conditions will be enforced inter-alia. under the provisions of *" W^t? 
6

(Prevention & Control of Poltution) Act, 1974, the Air (prevention & Control of
Pollution) Act, 1981, the Envircrunent (Protection) Act, 1986 and the public Liability
Insurance Act, l99l along with their amendments and rules.

The proponent shall comply with Plastic Waste Management Rules, 2016 & also comply
with MoEF & CC Notification No: G.S.R. 571 (E), dated: t2.OB.ZO2t which mandated
banning of usage of identified Single Use Plastic items with effect from 0'1.07.2022.

Grant of EC is also subject to circulars issued under the EIA Notification 2016, which
are available on the MoEF&CC website: www. parivesh.nic.in

sd/-
MEMBER SECRETARY

SEIAA, T.S.

sd/-
CHAIRMAN.
SEIAA, T,S.

To
M/s. Telangana State Mineral Development Corporation Limited,
(21.64 Ha. Ordinary Sand IVIine) (Pankena (9 Sand mining),
H. No. 6-2-915, 4'n Floor, Rear Blocko HMWS&SB premises,
Khairathabad, Hyderabad - 500 004,
Phone: +91 99666 61485
Email: tsmdc20l8@rediffmail.com

Copy to:

ilT.C.F.B.O.il

JOINT CHIEF ENVIRONMENTAL ENGTNEER
)/

Validity
Digitally s
Bhagwat,
l\4ember Se

n
Sunita l\.1

2PM
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xv.

sd/-
MEMBER

SEIAA, T.S.

L Prof. Ch. K-rishna Reddy, Chairman, SEAC, T.S. for kind information.
2. The Member Secretary, TSPCB for kind information.
3. The EE. RO: Warangal, TSPCB for information.
4. The lntegrated Regional Office, MoEF&CC, GOI, Hyderabad for kind information.
5. The Secretary, MoEF-&CC, GOI, New Delhi for kind information.
6. The Director, Mines & Geology Dept., Hyderabad for kind information


